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T_—Orders and Notificatigus by the Government of Tripura, -
the Hi gh Court, GOVernment Treasury etc

GOVERNMENT OF TRIPURA ]
"DEPARTMENT OF INDUSTRIES

No F DI/ESTT/1(17)/77/1 945-2,015. :
; Dated, Agartala, the 18th January, 1986.
e " NOTIFICATION

In exercxsc of the powers confcrnd by proviso to Article 309 of the

Constitution ‘and all other powers enabling him in this behalf, the
Govcrnor Trlpura is pleased to make following Rules namely :—

A\ -

AT A " . 'CHAPTER—I
: SHORT TITLE AND COMMENCEMENT

: it ¥, (1) These Rules may -be called the Tripura Government Serlcultural
AT

] - Permianent Labourers (Recrultment and Condition of Services)
o G s Rules—1985. :

ol (i) They shall come into force with eﬁcct from datc of  publication

PRt in thc Trlpura Gazette.

AL YA CHAPTER—II
TS T e % DEFINITION

=R .In thcsc Rules unless the context otherwise rcqulres—

' de means the .
a) “A ointing Authontv in relation to thé gra
( ) Dlrilc):tor of Industries or any other officers to be authonsed
by the Gmernment for- the sald‘purpose =

'4;\:'
i

‘

s : (b) “Pcrmanent Labourcr ‘means a Labourer commencmg from -
e ... the-date’on which a declaration made under Rule 4 takes.
" - = effect and includes those absorbed under Rule 5 as permancnt -
Labourers at the commcnccmcnt of thcsc Rules,

'
SR L.. b g
¢ = A

s



te

Scope and
authorised
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" Method of '
3 . declaration of
. permanent
~labourer.,
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4.
the Appointing Authority. may decl

if :(—

(b Thc Appointing Authority’is satisfied with the

' (a) Morc than 18 -years of age and

(¢) “Government™ i+ < the Government of Tripura.

() **Schedule”™ means @ “Jule to these Rules, |

(c) “Service™ means the pei .- *ant  Labourer ~Services™ under
Government of Tripura, '

(f) “Head of Office” means Asstt. i . “tor of lnrlu,zrr‘r:\ (Seri-
culture) or any other officer declared ‘.__"cu(_l of Office under
Rule—10(A) of the Delegation of the Fina - "l power Rules

(g) “Avcrage Wages™ mecans - average Qf wages 6. st 30 days

V immediately preceding the date of retirement.

(h) “*Qualifying Service™ means the length of service coun, =
from the date of commencement to the date preceding the
date of retirement excluding the period spent under suspension,
unauthorised leave and extra-ordinary leave other than extra-
ordinary leave sanctioned under Rule-15.

{

(i) “Disciplinary Authority" jncans the authority declared undlclt :
these Rules to impose on a permanent labourer any penalty .
other than dismissal ‘or removal front service.

CHAPTER—IIIL

CONSTITUTION OF THE SERVICE,
RECRUITMENT AND TRAINING.

(@) These Rules shall apply to permanent labourers engaged in the
Farms/Mulberry Extension Ccntrc/Nurscric>/Grainagc,’Rccling
Unit/Twisting Unit/Silk Ambar Spinning Unit/Silk Weaving
Centre/Training Institute of Sericulture under Dcpartment of

. Industries. - ~ D ’

(b) The authorised strength”of permanent labourers at the
commencement. of these Rules will be 186. The strength of
permanent ]abourc;rs will be at the rate of 2 (two) labourers
per hectre of cullivation. In case of Recling Unit the
strength” of permanent 'labourers will be 2(two) per Basin.

Depending upon vacancies °and requirement of the Government
arc.a labourer as’permanent labourer

(@) He/She is in continuous full-time employmen’ for three years
and has worked for at least 240 days in cach vear ip a Seri-
culture Farm/Mulberry Extension Ccntrc/Nl:rscry/Grainagc/
Reeling Unit/Twisting Unit/Silk Ambar  Spinning Unit/Silk
Weaving Centre/Twisting  Institute of Sericuliure  under
Department -of Industries and '

» quality of his/
her work, conduct, = character and to his/her suitability  for

" employment as permanent labourer. . Provided :hat a labourer

shall not be declared as a parmanent labourer unless he/she i+
less . than 3% years of age::
upper age -being relaxable in case. of a S.T. or S.C.-or Ex.
. Servicemen by 5 'years.. SE v :

{
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(M) able

to read a ie i
cad and write in any of the Jocal languages and
) J ne cal Janguages and
Initial b / ot I‘h-”“'u”.\ fit 1o di
- 1at apsorh- b "
\tion. _ sy 0 A |ilh£)‘.n‘gr worki
; <(h ‘ ng under the Department in Sericult Farm/
Cpar \ Sericulture rarm

(©) me
entally
‘ : charge the functions properly.
Mulberry
)] . ¥ Tatensio '
- n Centre/Nur
Silk Aimbar S : (k”“"r‘\‘”\L‘l’\'(nmm ogn /Reeliy Tt FTwrtcts :
e Praine Unit/S age/Recling Unit/Twisting Unit/
Sericu'ture on 3 g Unmit/Silk - Weaving € P ¥
ey T st Brcember 1081 w ing  Centre/Training  Institute of
preceding three years ang er, 1984 who has worked continuously for the
' has worked for at lzast 240 days in cach year

ave been o
ate . awcorbed as a permione g X =
N i‘ ¢ of commencement m\u,i \\dlem'( nent labourer with cffect
rovided that : T e
a ‘g S, 6
labourer who on the Commencement of these Rules is
N ic D s

lece

fess than 18 vears

> Years of age B s

declared o« ge or has excecde

cclared .as pe ceeded 60 \~ary of age shall not be

shall be deemed (o h
from the d

RO rmanent labourer.
. Enpagement : 76 -
Or.der, - (@) A permanc ; il £ :
shasr . undzr e :?Utsibouur slmll. hg given an engagement order
= i 15 Bk . . T fa£l1:clr?/l{1rc t?f (fi\lr’pomtmg Authority showing his/her
=& ) Rk i - ’ s/husband’s name ate i
; S . . engagement. e, date of birth and date of
S - ' (b) A permanent labo
A 3 o JBS nt labourer shall be liable - : e
L S T . o - Tripura. > | be liable to serve anywhere In
|" Pricdand. . .. - .7. A p e 3 | . :
3 A e sl gavn'il;llnem labouu.r. shall  be required to work for 8 (eight)
P th whiers i e IOF{;_Or two shifts. The period and hours of working for
s i neRady = la‘r'l—ol;aéé i ach shift shall be exhibited in English and in the Principal
i G e ;"inziiwzl iy cse labourers on the notice board maintained at or near the
Lo A Eet JEE e L trance of the Farm/Nursery/Mulberry sExtension Centre etc.
Att : - Gk ‘ ) -
b er_ld?tlv’_ecr".“ : B 8. (a) A permanent labourer shall be at work in the establishment to
ot S AT ST A = S e 2 . . 2 .
. - which he/she is engaged at the time fixed and notified under
3 : . Rule—7 above, R N ‘
et S —EE ) (b) If a permanent labourer is late in attendance by half an hour
' - S Mmemde S e LS T OF mOTe On any day or shift without sufficient reasons and
R e s T fails to satisfy the office-in-charge of’ the cstablishment as to |
DT ~, ~ the cause of such delay, the said labourer may be refused to
2 Sy lis Tt EAdT, work on that day or shift as the case may be according to the
5 Lahedwmyo o7 T nature ‘of employment : ' i » .

e Pro‘.lided that if for any reason the;Oﬁicgr-i_nicharge allows . a
... permanent, labourer to join late in the work the said permanent labourer
;;s'_h_;}ll,_"hc;;pz_i\ig,pr_oponionals wage for the day. - L5, gl

i | -
e - . s AV, i . B . -
A SRRl A T N - : found absent [rom his/her place of
nce from . 9.. (a) A .permancnt Jabourer d - abs: : ol
t?r%?glﬁc'e of e - work : during working hours ,nohtlﬁed under Rulq—7 without
dgp 88 SRS " ‘permission from authority or without ~any sufficient reason,
: T =17t shall be. liable to be trcated as absent from duty for the period
5 ] of his/hér absence. - o Sl 5
Sar o T LR B (b)AA--_permanent Jabourer who - remains absent C,OIlnnuOl:lSly for *
e SRR e W, R o "'r'hércmth'hh'm (thirty) days unaut'n(_)r]sc_dly' Sball be liable to -
; 7 intomatic términation from the service. | %
2 g .'j"_ | z-Iiot "-jﬁg'pi':'m‘iahé'nt labourer shall be pqid wages at the rate pl_’escribed by
i Wages =7 L the Govermﬁcﬁt of Tripura from time to time On mo.mhlx basis. _
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¢, Extraordinary Issue, February 10, (936 A. D.

I'l. The Director of Indystries may fr
tramning for the permanent [abourers as és
betterment of service. Tt shall he pblicatory for e vied - +
labourers to attend such trainine ir~ ~-riud spent on such g;,_;r,
be treated as on duty for the purpose of these Roules, =

)M time to time organie
riay h'_' deem=" : afly {7.‘

CHAPTER—I1V,

LEAVE, HOLIDAY AND TERMINAL AND OTHER BENEFITS.

B o ’ - 4 . .
‘- A permanent labourer will get one paid holiday after 6 (six) days

;uf:t;numu work. Said labourer will get 3 (three) National Holidays i. e.

-fv‘h January, 15th August and 2nd October in addition to 1:t May in cach

Calendar year as_paid holiday and may enjoy any other holiday/holidays

i:uttinqmy be specified as applicable to them by the Government from time
c. ’

] 13. A permanent labourer shall be entitled to 12 days casual leave
In each calendar year. Such lcave can be availed only with prior sanction.

14, A permanent labourer shall earn 1 (one) days's leave on full pay
for every 22days of continuous work including off days. Provided that he/
she will cease to earn such lcave when the earned leave due amounts to
150 days. : :

I5. A permanent labourer may avail on due sanction extraordinary
leave without wages on medical ground for not more than 120 days in a
calcr.ldar year subject to a maximum of 250 days during the total peried of
service.

Extra-ordinary leave sanctioned under these Rules shall count as
qualifying service for pension. ’ ,

. 16. Casual lcave may be sanctioned by the Officer-in-charge of the
Establishment provided that such leave shall not be sanctioned continuously
for more than 8(eight) days. Casual leave shall not be sanctioned in combina-
tion with any other lcave. Earned leave upto a maximum of 30 days at a
time may be sanctioned by the Head of Office. Extra-ordinary leave on
medical ground may be sanctioned by the Head of Department within the
limit specified in Rule—I15. L

17. {a) Scrvice Rolls and Leave Account- shall be maintained by the
* concerned Head of Office. Service Roll shall be maintained
in the following proforma :—

(1) Name of the Labourer, (2) Father’s/husband’s name,
3) Date of birth,. (4) Address, permanent & present,
(5) Qualification, (6) Date of engagement, (7) Nature of
duty performed, (8) Caste, (9) Remarks. g

- (b) Leave Account shall be maintained in pi'opeg_forrh A.T.C.—2A.
(©) E\;cry entry in the Service .Rol_l' and Leave Account shall be
attested by the Head of Office or any other officer authorised

by him. RN N SR B L

P.
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18. (a) Superanin. .
al the age gn :—A permanent Jabourer shall

i 4. year
(b)Y Ketiring pension te

option retire from 3& _permanent :
fying service and earn i uf[cn" rcndcrmz
Rs. 100/- per month. "*nsjon subject to t
(¢) Invali AT
it o e b g st
T e B SErvice SNus p. entitled to a
minimum pension of Rs. 100/- per month.

5upcrannuatc

Jabourer may at his/her
33 years of quali-
he minimum of

1 e e
the Tagt'c (;lfhscoim()um of retiring pension per month shall be calculatee ¢
‘o of the average wages subject to a minimum of Rs. 100/-.

¢a = : : ] i
mount of superannuation pension shall be such proportion of retiring

CNSION as hic i . .
PQ 2 ,?mj: his/her total qualifying service corresponds to 33 years subject
mum of Rs. 100/-. Provided that no permanent labourer will

be eligible f . il
servicg le for pension unlcssrhc has completed 10 (ten) years of qualifying

20. ' v o S . )
tiodi \ShilA permanent labourer retiring on superannuation or invalida-
berenid] Z on ‘dut_y bcfore.complcting 10 years of qualifying service shall

cd Lo service gratuity at the rate of half months average wages for

each completed 6 (six) monthly period of total qualifying service.

21: Pension and - service gratuity shall be sanctioned under the -

specific order of the Head of D -IV- “D”
cimployecs. o, 2 ’ cpartment ass for Class-IV-(Group “D’)
‘ 22. - The pensioner shall be entitled to financial. relief to 'such extent

as may be ordered by-the Government from time to time. s

- 23 - Family pension in respect of deceased pensioner may-be decided
as per provisions of the C.C.S."Pension Rules 1972. .

24, Procedu‘r_é for payment of pension to the permanent - labourer

- shall be thé same as provided in C.T.R. Vol—I.

- If any pension remain undrawn for more
payment order shall remain inoperative.”

26. A-~pe'rmﬁnpnt ‘Jabourer retiring ~from service or otherwise
leaving the job with due prior approval of-the Appointing Authority shall

" be entitled to encash the balance of leave earned under Rule-14. Encash-

ment. of terminal leave-shall be sanctioned under specific orders® of the
Appointing Authority. ‘

S A‘27. A féﬁiélc perman'cn't labourer may be granted niatemity-leavg ;

uthority for a period which may extend upto the end
i.e. 90 days'from the date of its commencement or to
' date of -confinement, whichever is

' by the Appointing A
of 3 (three) months,

"the end of 6 (six) weeks from the

" earlier. Daring such period she

ac

‘than 12 months, the pension -

csi” 3ns 29.;, The.:Head .,of-Accou‘vnt to which th_c' perfsion is 'chargeablc is .
266-pension .and other Ttétirement benefits. 4, : ’

shall be paid-wages at half the rate drawn
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immediately before heroproceeding on leave, preciled that such leqve « t
not be adnusg) [t more than 2(two) occa tons dusigy the I }
Maternity lea' . may be sanctioned by the Head of offics on the ber S, ¢
! medical corancate issucd by the concerned hospit: 1P}I ((\“l re/Re :\"‘;:"“
=4 ledic: Practoner. ~Icd

*R. If unfurnished non-standard accommodation is made ay, ilam,

Accommuoda- 2]

ton.
to any of the permanent labourer he/she shall have to reside i the
provided accommodation. The accommodation so provided shall, hoy ever

be rent free. )
CHAPTER—V.
CONDUCT AND DISCIPLINE.

29. The Head of Offices shall be the disciplinary authorities in respect
of the permanent labourer working in the Farm/Institution under their

control.

\ Discipliaary
Authority.

fﬁi“ii‘ﬁ"‘i“ 30. (a) The Appointing Authority may suspend a permanent labourer

othe

kra)ed, . for a temporary period without any compensation in lieu of notice, if 'he/.
she is found to be guilty of. misconduct. - During the period of such
:u»px.nqon he/she shall not bc entitled to any wages ,or compensation

] in any form.
| A
[ . : (b) For the -purpose of the clause (a) above, the following au;\ )
- : ~and omission shall be treated as mlsconduct

1) W ilful insubordination or dlsobedlcncc
i) Taking or giving bribes or any Jllegal gratification.
| ' . - Sal iii) Theft, fraud -or dishonest in connectian with busmcss QT
{ == _ _property. of thc msmutlons mcludmg Farm/Nurserv/Grama"c
el . . i ‘CtC . Senw b R
1v) Per51stent late coming or habltual absencc wnhout leave.
-¥) Drunkness, riotous or dlsorderly behawour during .« working=

f ' . o " houis at the placé of work or any act of mducxphne

AT

_vi) Immoral conduct. * : -
vii) Negligence ofvdutles:""'L e . '\" o s

S
¥

i gt ¢ i T 3L-(R) No ﬁcfrﬁ‘aﬂent Iabourer ;shall- be dxsmbsed from service

Resignation/ )
Dismissal/. . w1thout an enquiry. Orders for such removal and dismissal

Removal. AL shall be made by the Appomumz Authonty . .

i 3 Pariihy et e T TRl (b) A" pcrmanem labourer rumo*ed or dismissed from  service
* \ ) R SIS T B slnll not be enfxtled to any bcnt.ﬁt of past serwcc.

N T L < )

I ke \ S (c) A permanent labourer who- remgned hls/her job of his/her
. own shall not be entitled to any benefit of past service mclud-

’ S TN U U NN R 111 cncashme;ﬂ of leave.- AR e




' Tripura Gazette, o4y =
‘. ‘ « Eatraordinary Issue, February 10, 1986 A, D). 7
Ae)
S CHAPTER —VI.
™ ~ ;\'HS(_,‘[&LLANL'()US
Provtdent 32, (a) Fact W .
Fund. }?m]idfi’”mdﬂcnt labourer  ghan contribute ‘to the (u:ncrgll
ol L;H' Fund Accoung with effect from the date he/she is
ared as permanent labourer,
(b : At
)r‘i*dglqﬂcc and withdrawal from the G. P. F. Account shall be
) Gg .alcd accordlqg’to the G. P. F. Rules adopted by the
Vernment of Tripura. -
(c :
)r?l'e G B & Account of the permanent labourer shall be
dintained by the respective - Head of ofices “in the © same "
Manner as i Maintained for Class v (Group “D”) Govern-
ment servants, :
"~ Relaxation. o aii- C]The: Government may relax all or any of the conditions in respect
7 A8 .01 category of permanent labourers.
.i :
. Interpretation. " 34.' In case of any_controversy regarding interpretation of any rules
the decision -of the Government shall be final
General. 35. Other conditions of service ‘—The conditions of service of a
permanent ]qbourer I respect of the matters for which no provisions has
been made in these rules shall be such as may be determined. by the
~Government from time to time. : 3 2
-S:;\viugs 36. Nothing in these rules chall affect the reservations, relaxation
- -~ of age limit and other concessions required to be provided to the members
of the Scheduled Tribes and Scheduled Castes and other special categories
- of persons in accordance with the rules and order issu_ed by the Central
B} Government/State Government from time to time in tais behall. i B
v -~~~ R.N. Chakraborty o V
G wamzz - mienEl hos e x - Commissioper-_cum-Secretary,
S . =57

_ . Governraent of Tripura,

Pl




